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CORRIGENDUM 

 

 The assessee has pointed out a typographical mistake in 

paragraph 15 of the common order dated 16-09-2022 passed by the 

Tribunal, wherein the assessment years have been wrongly mentioned.  

Hence this corrigendum is being issued to correct the error.  Accordingly 

clause (c) of Paragraph 15 shall be substituted by the following 

sentence:- 
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“(c)  The appeals filed by the assessee for AY 2014-15 and 2015-

16 are treated as allowed for statistical purposes.”  

 
 
     Sd/-     Sd/- 
           (PAVAN KUMAR GADALE)      (B.R. BASKARAN) 
                     JUDICIAL MEMBER     ACCOUNTANT MEMBER 
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